
CEN'l'RAL ADMINIS1.BATIVB '1ft IBUNAL - ALLAHA$AD BENCH 
.,, AL~BAD 

Allahabad this e 31s~ day of Aqaust, • 2000 

Hon 'ble Mr. s , Dayal, Member (A) 
H99•b1e Mr,S,J<.&I, Naqvi, Member (J) 

~ ~; 
Sbri Ashok l<Waiilr Sharma, S/o Sbri s.N. Sharma, 
R/o 117/tl/398 Sharda Nagar, Kanpur Nagar. 

Applicant 

Union of India through secreuary, Ministry 
of Finance, Rew Delhi. 

2. The Chief .Commissioner(Rorth zone), Customs 
& Central SXc.tse, Sarvodaya Na.gar, l(anpur. 

3. The Comm1ss1o.ner. Customs & Central Zxciae, 
Sa.rvodaya Hagar, Kanpur. 

•• 'l'b.e Enquiry Officer, CuatQSU and Central 
Excise.,· sarvodaya Na~r, Kanpur. 

aespondenl§. 
By Advocate Shri s,c, Tripathi 

0 R D E R ( Oral ) - - - - .. 
By Hog'b):e Mx:9S1 Dayal, Member (A) 

'l'bis o.A. tia• been filed for issuance , 

elf dir~tion to the respondenta to quash the 

impugned charge-sheet dated 25.4.1995. A airection 

is also sought to the respondents to suppl1 the l inquiry report submitted by S/Shri A,K. CllalluEVedi_, ~ 
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B.B. Agarwal and B.P. Verma to facilitate the 

defence of the applicant. !--The~(~- ~ ~ 
~\...i- ..t:~c.~~ h ~ "('e$~~ h ~-~ ~ 
~v~~ ~ ~ n...e h b~ f.Vv-.lA. ~\,;~~ ~ 4~j 
2.~~,.,· .... ~The facts of the case are that the 

applicant was 9iven a charge-sheet on 25.4.1995 

and a departmental inquiry is being held against 

him. In _the course of this inquiry. the applicant 

applied for supply of the inqairy report which had 

not been done by the respondents till the filing of 

this o.a, The applicant has also contended that 

he is being victimised because he passed on certain 

information to the Principal Collector leading to 

discovery of fraud of more than ts.so Lakhs. 

3. The arguments of Shri R.M. Shukla, learned 

counsel for the applicant and Shri s .c. Tripatbi, 
learned cwnsel for the respendent have been heard. 

1'earned counsel for the applicant states 
/ 

that the respondents have declined to supply the 

copy of documents asked for by the applicant on the 

ground ~hat they were not available with the depart• 

ment. We are not inclined to intervene in the matter 

of day to day conducting of inquiry and various• 

prayers made by the charged official to the Inquiry 

Officer and his disciplinary authori~ for various 

purposes. Incase the respondents refuse to supply 

the documents, they will have to ~urnish refusal 

with reasons to the applicant. We have already 

Q :de observation that we are no~ inclined to inter­ 
~ne in the proceedings at this inter-locutory stage. 
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s. Learned counsel for the applicant 

mentions that the respondents have not completed 

the inquiry despite the fact that more than S years 

have elapaed since the service of cbaJ;'ge -sheet on 

him. •If the inquiry is not completed, he would 

not get his time bowid promotion after 16 years 

and would suffer in his career. We, ~erefore, 

direct the respondents to complete the inquiry 

in this cue, within a period of 6 months from 

the data of communication 6.f this order with the 

stipulation that the applicant shall co-operate 

with the respondents in the process of inquiry .. 

The O.A.. is disposed of with this direction. NQ 

order as to cost.a. 

~~A/ 
Member (J) 

~ 
Member (A) 


